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QCentral 

Administrative Tribunal 
Princthal Bench 

OA 889/2003 
with 

OA 3366/2002 
MA 323/2003 

New Delhi, this the 31st day of July. 2003 

Hon'ble Sh. V.K.Ma,jotra. Member (A) 
Hon'ble Sh. Kuldft Sinqh, Member (J) 

OA 889/2003 

1. Anirudh Sinqh 
S/o late Sh. S.P.Sinqh 
B-3/304, Ar.avali Anartments 
Sector 34, Noida, UP. 

LI 

Pawan Kumar 
S/o Sh. KrihH Murari 
W-46. Govi n 

01,
il i , Babars:ur 

Shahdara, De11 - 32. 

Panka.j Guøt1, 
S/a Sh. Sat 	rakash Gtj 

R/o Indira d:.!r, Meeru: UP. 

Vivek Kr. GCI' 
8/0 Late Sh: tYa Prak 	Goel 
L.-Block, Sh'i 	i Naqar 
Meerut. UP. 

Amit Sinqh 
S/a Late Sh 	l Sinqh 
394, Kamla I!!U Naqar 
Ghaziabad, Lii 

Dewan Sinqh 	'at 
S/a late Sh. L.S.Rawat 
13. Kamla NehrU Naqar 
Ghaziabad, UP. 

Ra.iender Sinqh Rawat 
S/a late Sh. K.S.Rawat 
B-89, Gali No.02, Vinod Naqar West 
Delhi - 92. 

.Aoolicants 
(By Advocate: Shri Atul Jha) 

\f s. 
SecretarY (Revenue) 
Ministry of Finance &Comoany Affairs 
North Block. New Delhi - 110 001. 

Chairman 
Central Board of Excise & Customs 
Deoartment of Revenue 
Ministry of Finance& ComQany Affairs 
North Block, New Delhi - 110 001. 

Resoondents 
(By Advocate: Shri H . K. Ganqwani) 

- 

--, itk- ~L cfr - 4 
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: . 	 OA 3366/200 

KaDil D 
S/o Sh. 	. Sinqh 
R/o 29/':. Central 	;ise Colony 
Manqal Ivi ey Naqar 	leerut. 

Parag Jir 
S/o Sh. i3J.Jain 
R/o 349, 'KLkmla Nehr.. Naqar 
Ghaziabd. 

Brijesh Kumar 
S/o Sh. V.P.Kardam 
1-595, Govinduram 
Ghaziabad. 

San.jeev Kumar Chadha 
S/o late Sh. S.L.Chadha 
R/o T-51. Pallavouram 
Phase II. Meerut. 

Ajay Kumar Agarwal 
S/o late Sh. H.Q.P.Aqqarwal 
R/o 1047/3, Shastri Naqar, Meerut. 

Nitin Gupta 
Sio Sh. H.K.Gupta 
R/o 199, Devj Naqar, S.K.Road, Meerut. 

7. Sunil Mittal 
S/o Sh. R.P.Gupta 
R/o 481, New Hanuman Purl 
S.K. Road, Meerut. 

Ashish Mahendra 
Sio Sh. S.K.Mahendra 
R/o 347/8, Subhash Naqar. Meerut. 

Ra.jesh Garq 
Sio Sh. K.S.Garq 
R/o 344, A.ianta Colony. 
Garh Road, Meerut. 

10.Vishal 	Sharma 
Sio Sh. 	Vijay Sharrna 
835, 	Kanija Nehru Naqar, Ghaziabad. 

11.Jaibjr 
S/o Sh. IHboal 	Sinq 
R/o 	812flmla Nehri Naqar 
Ghaziab4t 

12.T.Math 
S/o Sh. aDDachar1 
R/o 	931 1.ILtm1a 
Ghaziab 

Nehru :Naqar 

13.Ra.jeev 
Sb 	.Sh. 
927. 	KjNehru 

.'l.Dhaka 
N-. Ghazibad. 

14. 	Viren (umr 	Véif'4: 
Sio 	S}i. S.Verma 
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Rio 813. Kamla Nehru Naqar 

Y 	 Ghaziabad. 
.ADDlicants 

(BY Advocate: Mrs. Rani Chhabra, 
Shri D.R. Guota, in MA-323/2002) 

Vs. 

1.. Govt. of India 
Ministry of Finance 
throuqh its Secretary 
Deøartment of Revenue 
Central •Board of Excise & Customs 
North Block, New Delhi. 

The Chairman 
Central 	of Excise & Customs 
North Blqk New DelhI. 

The Chie % crnm1ss1one 
Customs 

ji 
 'Excise

Ij 
	• 

17-C. Vi(HIi  Sabha 
Lucknow. 

The Comm Loner 
Customs L: Excise 
Sarvoday1  iflqar. 	KaniJib. 

The 	Chief 1mmission 
Customs Vccise 
Meerut zi Meerut. 

ResDondents 

(By Advocat 	hri H.K.anqwani) 

4 	
ORD :R(ORAL) 

Hon'ble Shri Iijldip Si, Member (J) - 

OA-3366/2002 

counter affidavit has not been filed in this OA. 

Learned counsel for resDondents stated that as the 

relief has been qranted. this OA has to be disoosed 

of. 	Mrs. Rani Chhabra. learned counsel has also no 

ob.iection to the disoosal of this OA. 

MA-323/2002 filed by Shri D.R. Guota. Advocate 

seekinq imoleadment in the OA as he wanted to 0000se 

the relief orayed for by the aoplicarit. Since relief 

LA 

A 
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has 	been 	:H-anted the resoondents 	at their own 

( 
level 	thji MA 	ha become 	infructuous 	Learned 

I counsel 	Jimits 	thH he 	has 	already filed an 
'i 

'I 
OA-1331/2 challe nq 	the 	order 	oassed by the 

1 

resDonder As such MA as having become 'nfructuous 

is 	diso(jU of 	S e relief has 	been qranted by 

1 deartmerL so 	not')iq survives now OA 	is also 
:E,$.2 	'f 

disoosed of .  

0A-889/2003 

In view of fact that final Rules have been 

notified, this OA stands disoosed of. 	Aoolicants 

shall have liberty to challenge the same, if so 

advised in accordance with law. 

(KJldio Snh) 	 (V.K. Mà.iotra) 
Member J) 	 Member (A) 

cc. 

- 


